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IN THE cENTRAL ADUfltRATXVE 
TEl BtJNjx WDSRAMD SUCH AT 

O.A.No, 209/93, 
A 

Setween, 
	

n-ate of Order$1321, 
P. Sat yanarayana. 

t Applican and 	 $ 
1 • The Sub..4)jvisjond Officer, 

Rajalinundry - 103. 
2. The Sub. visiona.j Office4 

Tel eco,mw nicau o 
iCakinada - 050 

/ 

.• RespOndents. 
Pox the A pplicant, Mt.LL.$arasj,,j, Advocate 

For the Responcjentss Hr, t4.V.Rarnana • Mdl, CCsc. 
CORAMS  

THE HONIBLE MR. R.BAL 
UBJjsj 

$ 

AND 
THE HDN'BLE MR.T.ci 	1Cfl&J REfly g t (Order of 

	

	 MBER(Jrj,) 
the Djvisjo Bench matatea by °n'ble 

mani an, Member (Ad,nj -)) 
--- 

when this case was talcen..ljp foi a&iis j hearing the 
learned Counsel for the Respondentt pointed Out that the applicant had 
alrea, made a repesentauon on 11-1...92 to the Officer, Teleccr,January ajahnuna,, tetininsuon from 	 requesting to revoke the order of 

, 1992, and to take him back into service. On hearing both tides we feel that the Respondents shouj.d be given 
can OPPOrtunity to dispose..oj the rep 	 1144992 resentauon dt. 	. Acordingly the Respondents are directed to dispose...of the represe 

tat$jo of the applicant dt.11-1..92 within a period of four months 
from the date of receipt of this order. If the applicant Continues 
to be aggri, he will be at liberty to approach this Tribune afresh énaccOrdance with law. 

By way of interjj measure, the Respondents are directea to continue to engage the applicant provided,.. 
(a) there is wor)ej 
(k) if'hi5 juniors are engaged 
With the above dSrnes-4.,t...a a--IA-- 	 - -- ----- 	

aerj relief, the original ppsacatson is disposej at the e&nisj0 stage itself. No order as to1  Costs. 

L 
Deputy Registrar(j) 	2— 

To  
1 • The Subspivjjsionaz Officer, 2, The  SUbuu.Div 

Rakinada. 	- 
jjsional Offi 

	

	\'elecanmunicationa Raiahrnundry_103 
cer, Telec()Jnnicatjon 

Wt&thQPatLJdrJ 
One copy to M.K.L.Karasimham 

V. Advocate, 2-2-1S6fl7/y - 

On 	 Bagh Amberpet, Ryd43 
e copy to nt, N.V.Rana Add). 	C.AT$Wf - C 	Sate COPY$ 
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CT 
C}334-je 	y 	 APPROVEll B 	 -, 

In THE CEUTRAL Af*flNIgrpj 	TRJBijj, 
HYDEps. BENCH AT HYDEpaJjJ) 

THE HONTI3LE MR, 

THE HON'BLE MR.R.BALASUBPJSYJJcTIJPl.M(A) 

AND 
THE NON' BLE MR .T .cHJwp&yn REDDYI 

M(JUDL). 

-- 	

THE HON 'ELE MR.CRo : MEMBER(jrj) 

DkTEDs 	-3 -1  

ORDER//J4PeMLPlft 

R.C.V M.A..Nc 	

H in 

O.A.Nc. aco, 'a 
T,A.No. 	 (W.P.No. 

Adm;tted and Interim directicns 
issied. 

• 	Dism./ssed as 

Disr&ssea for ]faiJJt, 	 4 j 
M4( Ordered," Rjected 	• 
Nr. order as toots. 	2( 

N 




